THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH
(through web-based video conferencing platform)

CP (IB) No.26/Chd/Pb/2021

Under Section 9 of IBC, 2016.

In the matter of:

Lalithaambica Enterprises ...Petitioner-Operational Creditor
Versus

Glaxo Smith Kline Consumer
Healthcare Ltd. ...Respondent-Corporate Debtor

Present through video conferencing:

Mr. Vinay Kumar Pandey, Advocate for the petitioner.

Mr. Rohit Khanna and Mr. Raghav Kapoor, Advocates for the

respondent.

Heard Mr. Vinay Kumar Pandey, Advocate appearing for the
petitioner.
2. This petition is filed under Section 9 of IBC, 2016 against M/s
Glaxo Smith Kline Consumer Healthcare Ltd.
3. Heard Mr. Rohit Khanna, Advocate appearing for the respondent.
4, Mr. Rohit Khanna, Advocate appearing for the respondent submits
that M/s Glaxo Smit Kline Consumer Healthcare Ltd. has already been merged
with M/s Hindustan Lever Ltd. vide order dated 26.02.2021 in CP(CAA)
No0.17/Chd/Pb/2019 and since the Registered Office of M/s Hindustan Lever

Ltd. is situated in Mumbai, the matter falls under the jurisdiction of Mumbai

Bench. This Tribunal has no jurisdiction to entertain this CP.
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5. In view of the above, learned counsel for the petitioner seeks leave
of this Tribunal to withdraw the CP with liberty to file the same before the
appropriate Bench.

6. In the circumstances the CP (IB) No.26/Chd/Pb/2021 is dismissed
as withdrawn with the liberty aforesaid.

7. The petitioner shall file the fresh CP as requested by the learned

counsel for the petitioner within one month from the date of receipt of this order.

Sd/-
(Raghu Nayyar) (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)
July 12, 2021
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